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 an  November,  7976  that  the  recom-
 mendation  of  the  Khosla  Commission
 pa

 a  change-over  should  be
 reject

 3  Government  have  reconsidered  the
 matter  in  the  light  of  the  complexities of  the  task  of  police  and  the  new
 challenges  faced  by  them  with  progressive urbanisation  of  the  Union  territory  of
 Delhi  and  ra

 pid  Br
 growth  of  population The  Police  ssioner  system  has

 been  obtaining  im  the  former  Pre  idency towns  of  Bombay,  Calcutta,  and  Madras
 right  from  the  inception  of  the  modern
 concept  of  policing  and  :t  has  been  operat-
 ing  to  advantage  in  other  metropolitan areas  of  Hyderabad,  Bangalore Ahmedabad,  Nagpur  and  Poona,  where
 it  was  introduced  subsequently  The
 duality  imherent  inthe  present  police—
 magistracy  system  inhibits  the  police in  quickly  responding  to  situations  and
 affects  the'r  efficiency  in  their  primary tak  of  crime  control  and  maintenance
 of  law  &  order  It  25  also  indicative  of  a
 Jack  of  truet  in  the  police  and  hence
 curbs  its  initiative  and  efficiency  After
 considering  all  aspects  of  the  matter
 and  in  the  interest  of  «mprovement
 of  the  efficiency  of  the  police  in  this
 capital  city,  Government  have  decided  to
 switch  over  to  the  Police  Commissioner
 sys

 tem  Steps  are  being  taken  to  see
 t  the  change-over  to  the  new  system 38  effected  as  early  as  possible

 Sir,  with  your  permission  I  may  add
 that  the  Government  has  decided  to
 advise  the  State  Government  of  Uttar
 Pradesh  also  to  introduce  this  system in  their  metropolitan  city  of  Kanpur

 43  23  hrs.
 STATEMENT  RE  PUBLICATION  OF
 A  PHOTOSTAT  COPY  OF  A  MISA
 WARRANT  DATED  THE  26TH  JUNE,
 97 3gissuen

 BY  THE  THEN  DEPUTY 8  MISSIONER  OF  DELHI

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  CHARAN  SINGH):Szr,  the  pubhi-
 6800  n  fa

 et
 ecpy  im  the  sssue

 of  Indian  ess  of  28th  =  July,  19775,
 of  a  MISA  warrant  alleged  te  herve
 been  issued  by  the  former  Deputy  Comm
 3886  ner  f  De  hi  on  the  26th  June,3975  was
 rased  in  the  House  day  before  yesterday
 and  with  your  permission  I  wish  to  make  8
 statement  on  the  subject  today

 The  publication  cf  this  document
 which  did  not  contain  the  particular  cf
 the  person  to  be  detained  naturally  caused

 52
 US  Breat  concern,  A  num!
 also  ought

 to  raise  Chie  mage  oma

 ter  and  send  a  detailed  report,  Unfn nately  due  ५०  pre  cccupation  of  the  mila Officers  <f  the  Delhi  Admum  tration with  the  ser!  us  food  situeticn  m  Delt the  enquiry  into  this  mater  has  mt  yet been  completed.  We  have  so  far  received onlv  a  preliminary  rep  rt  cr  ntainng  the explanation  £Shr  Sushil  Kumar,  the  then Deputy  Commissioner  of  Delhi

 He  has  e
 ps  degre

 that  in  a  meet: convened  by  the  then  Lt  Govern  rin  the evening  of  25th  June,  1975,  the  Lt  Go- vernor  gave  Specific  crders  that  senior leaders  =f  the  opposition  as  well  as their  foll  wers  should  be  detained  under MISA  immediately  and  that  the  Deputy Commussi  ner  should  iggue  orders.  «nr the  basis  fists  to  be  furnished  to  him by  the  p  lice  He  has  also  stated  that  there was  continy  १७७  pressure  from  the  Lt  Go. vernor  as  wellas  the  then  Prime  Mimster’s house  thet  assue  of  warrants  cf  arrest should  be  expedited.  He  hat  alco  stated tha:  each  detenti>n  was  approved  by  him personally  Five  copies  «  f  warran  $  had to  be
 prevared

 in  each  case.  In  scme
 cases,  h  wever,  forms  of  warrant  were signed  by  him  and  given  to  other  persons

 SHRI  VASANT  SATHE  (Akola): The  miter  i8  sub  udsce  Shr  uld this  not  all  go  there  ?  his  iy  producing more  evidence.  (Interru  )  Your want  all  evidence  to  ae produced here.  But  when  we  talk  cf  Belchi,  you  say
 ‘stop’,  Thatis  all  The  matter  is  sub
 judsce  Now  you  have  Shah  C  mmissu
 Why  do  you  not  produce  all  ghis  evidence there  २  A  statement  made  by  ‘ome  police Officer  about  what  orders  were  issued  to lum—  Is  it  not  a  matter  for  enquiry  ?
 Kindly  tell  me.  Under  the  guisecf  a
 Statement  here  is  an  evidence  being
 produced  to  preyudice  the  mind  of  pub- lic  and  also  bring  pressure  en  the  judge. This  भाए]  appear  in  the  presstom  rrow,
 Is  it  not  ?  You  cann>t  heve  double  sten-
 dards  When  Belchs  was  being  discussed,
 why  did  you  not  allow  a  discusston  cn
 छलका  incident  ?  (Interruptions)

 I  want  your  ruling  on  thi.  I  have  raised
 8  pont  ०६  order.  (Interruptsons)

 SHRI  CHARAN  SINGH  :  I  don’t
 See  in  what  manner.  It  ts  clear  my  hon.
 friends  there  want  to  drown  the  sins  of
 their  Rovernment  by  shoutings  here.
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 SHRI  VASANT  SATHE  Is  this  an
 answer  tc  my  questicn  ?  (Jnterruptsons)

 SHRI  CHARAN  SINGH  Warrantsof
 arrest  had  to  be  issued  in  each  case

 MR  SPEAKER  I  will  give  a  rung
 SHRI  CHARAN  SINGH  Its  not
 @  sub-yudice  cose  (Interruptions)

 MR  SPEAKER  I  have  got  to  give
 apivirg  Plee  €
 SHRI  KANWAR  LAL  GUPTA

 (Delhi  Sadar)  The  villain  cf  the  piece  aw
 the  Lt  Geverncr  He  shculd  be  arrested

 SHRI  CHARAN  SINGH  Five  cc  pies of  warrant  had  to  be  prepared  m  each
 case  (Interruptions)

 SHRIVASANT  SATHE  The  excesses
 €  mmutted  related  to  Emergency

 MR  SPEAKER  You  dcn’t  want  me
 tc  give  a  ruling  ?  Allright  Then  Iam  not
 giving  the  ruling

 SHRI  VASANT  SATHE  What  3
 your  ruling  ,  Sir  2  I  was  only  speaking

 MR  SPEAKER  N,no  Yu  were
 sh  uting  I  wanted  to  give  a  ruling  You
 did  nc  t  allow  me  to  do  it

 SHRI  CHARAN  SINGH  In  some
 cases  (Interruptions)

 SHRI  VASANT  SATHE  Is  this  the
 wey  ,  Sir?

 MR  SPEAKER  I  wanted  t  give  a
 ruling  You  did  nct  allow  me  tc  dc  it

 SHRI  VASANT  SATHE  What  did
 I  do  ?  I  was  nly  answering

 MR  SPEAKER  You  were  not  answe-
 ring  anything

 SHRI  VASANT  SATHE  If  you  want
 an  apology  to  you,  I  will  ap  k  gize  But
 give  a  ruling  wntt  Ee  way  १०  8० cn  Kunidly  give  a  ruling,  Sir

 MR  SPEAKER  Have  you  fimshed  ?
 I  am  on  my  legs  Please  sit  down  I  was
 about  to  give  a  ruling  Even  when  I  was
 giving  the  ruling,  Mr.  Sathe  went  on
 shouting  some  cther  things  I  was  not
 allewed  to  give  the  ruling  I  rhcught
 Mi.  Sathe  never  wanted  me  to  give  a
 ruling  on  the  pcant  Otherwise  he  would
 have  all  wed  me  to  give  a  ruling

 (Interruptions)
 MR.  SPEAKER  Now  plesse  v

 told  you  I  wanted  to  give  a  ruling  You
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 never  allowedit  Have  you  got  the  patience to  lasten  to  others  ?
 SHRI  VASANT  SATHE  Yes
 MR  SPEAKER  No  _  So  far  as  the

 objection  raised  is  concerned,  nS
 were  asked  in  this  House  about  the  bis blank
 warrant  Papers  pubhshed  these  things
 They  were  asked,  and  the  Home  Minister

 was  asked  about  the  blank  papers  It  is
 in  that  connects  n  that  he  55  meking  &
 Statemert,  because  prpers  pub’  hed
 certain  things,  about  blank  papers  That
 48  why,  m  the  circumstances,  he  i5  making astatement  Therefore,it  has  n«  thing  to  do
 with  the  enquiry  Enquiries  and  state-
 ments  bef  re  the  Commissicn  will  be
 there  already  He  has  n  t  given  any

 pe nion  He  doesn  texpress  any  opinion  He
 m  rely  siys  what  report  he  has  gct That  is  what  he  iS  Saying

 SHRI  VASANT  SATHE  Now  that
 You  have  given  a  ruling,  I  dc  n’t  want  to
 Say  anything

 SHRI  CHARAN  SINGH  In  some
 cases  however

 SHRI  VASANT  SATHE  Den’t
 apply  double  standards  when  Belchr
 cmes  (  Interruptions)

 SHRI  CHARAN  SINGH  Mr  Sathe
 व  expected  better  things  from  you

 AN  HON  MEMBER  Please  ask
 Mr  Sathe  mt  to  add  fuel  to  the  fire.

 (  Interruptsons)

 SHRI  VASANT  SATHE  Who  will
 decide  the  correctness  of  this  >

 SHRI  CHARAN  SINGH  In  some
 cases  (Interruptions)

 SHRI  VASANT  SATHE  Who  will
 decide  it?  You  have  decided  already
 Then  you  remove  the  Shah  Commission.
 you  remove  it  (Interruptsons)

 MR  SPEAKER  On  your  own,  you
 =

 shout,  but  I  am  not  allowing  any-
 in|  :

 (Interruptions)
 MR  SPEAKER  No  submissions,

 70  lead
 of  order  ,  and  then  I  wir

 lecids
 SHRI  SOMNATH  CHATTERJEE

 adaviur)  Mc  Sathewunmerved.  oe
 Gane)
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 SHRI  C.  K.  JAFFER  SHARIEF
 (Bangalore-  North)  :  Sir,  I  rise  on  a

 t  of  orde:.  You  said  that  the  Minister
 is  going  to  make  &  statement  just  to  clarify what  has  appeared  in  the  press  and  that
 he  is  not  going  to  refer  to  an’

 thing
 with

 regard  to  the  Commission.  But  now  he
 has  come  out  with,...  (Interruptions)

 SHRI  VASANT  SATHE  :  ५०%

 तर
 MR.  SPEAKER :  Please  do  not  record

 SHRI  CHARAN  SINGH  :  In  some
 cases,  however,  forms  of  warrant  were
 signed  by  him  and  given  to  other  persons to  fill  up  names  and  other  details  on  the
 basis  of  hos  caclier  d=cision  to  detain  various
 persons,  He  has  clearly  admitted  that  the
 pay,

 of  there  being  in  existence  a
 lank  MISA  warrant  signed  by  him  on

 et
 §  cannot  altogether  be  ruled  out, though  he  has  also  pointed  out  that  for  a

 complete  7८
 ply

 it  would  be  necessary  for
 him  to  sce  the  original  of  the  photostat
 copy  as  well  as  all  the  other  relevant  docu-
 ments.  According  to  the  Delhi  Adminis-
 tration,  69  warrats  of  arrest  were  issued
 by  th:  Deputy  Commissioner  on  26th
 June,  ‘1975.

 Needless  for  me  to  say  that  this  is  a
 serious  matter  and  deserves  a  thorough
 probe.  The  Delhi  Administration  is  being
 asked  to  ascertain  ail  the  facts  relevant
 to  this  matter  and  place  them  before  the
 Shah  Conmission  of  Inquiry  for  such
 further  investigation  as  it  may  deem
 necessary.  The  Government,  on  its  part, ‘will  also  tak>  such  appropriate  action  as
 may  be  necessary,  on  ig

 e
 t  of  a  detailed

 report  from  the  Delhi  ministration,

 23535  hrs.
 STATEMENT  RE.  ALLBGED  LATHI
 CHARGE  IN  TIHAR  JAIL,  DELHI

 DURING  EMERGENCY
 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar)  :  Sir,  I  want  toknow....
 MR.  SPEAKER  :  The  ori:

 sco
 question

 was  an  Unstarred
 Question.

 reply  was
 laid  on  the  Table.  Therefore,  any  further
 Oral  clarification  under  the  rules  is  not
 permissible.  It  is  not  permissible  to  give
 any  oral  reply.  So,  I  am

 eqatne
 the

 hon.  Member  to  lay  it  on  th  le.
 SHRI  KANWAR  LAL  GUPTA

 I  lay  on  the  Table  a  Statement
 regarding certain  information  given  by  the  Minister

 of  Home  Affairs  on  the  22nd  June,  7977
 in  =  -  fo  Ay  Questio  os

 3
 n° regarding  allege  i  charge in  Ti  ail,

 Delhi,  toring  Bmergency.

 AUGUST  8,  yr’  Tibar  Jait  (Stat.)  56
 Starerent

 In  reply  to  my  Unstarred  Question No,  2399  ,  replied  on  22nd  June,
 Bae the  Home  Minister  stated  that  no  lathi

 charge  was  made  in  the  Jail  during  emer-
 gency.  vere

 In  this  ion,  it  is  submitted  that
 I  too  was  detained  in  the  Central  Jail
 Tihar,  Delhi.  I  can  say  irom  my  personal
 knowledge  that  it  is  incorrect  to  say  that
 no  lathi  charge  was  made  inTihar  Central
 Jail.  As  amatter  of  fact,  many  persons detained  in  the  Jail  were  injured  and
 some  of  them  severely  wounded  on
 account  of  lath:  charge  made  in  the  jail. Even  the  record  of  Tibhar  Central  Jail  will
 substantiate  my  contention.  Those  who
 were  injured  can  be  produced  even  now,
 because  thev  are  the  residents  of  Delhi.
 Moreover,  even  the  Home  Miunister,
 Shri  Charan  Singh  ji,  was  also  detained  in
 the  jail  at  that  tume  and  he  must  be
 knowing  this  fact  that  there  was  a  lathi
 charge  in  Tihar  Central  Jail.

 It  seems  that  the  Delhi  Adminstration
 has  wrongly  sent  this  information  to  the
 Home  Minister,  I  re

 —
 the  Home  Minis-

 ter  under  Speaker's  Direction  25  to  cor-
 rect  his  statement  made  on  the  22nd
 =  1977.  It  is  further  submitted  that

 may  take  action  against  those  Officers
 who  misguided  him.

 ‘THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  CHARAN  SINGH)  :  I  lay  on  the
 Table  a  Statement  in  reply  thereto.

 Statement
 Unstarred  Question  No.  3390  sought

 information  regarding  the  names  and where  lathi  charge  waa  made  in
 jails  during  Emergency.  In  my  written
 reply  on  22nd  June,  19773  I  had  stated
 that  replies  from  १5  States  and  Union
 Territories  were  being  awaited  and  that
 36  States  and  Union  Territories  had
 reported  that  no  lathi  charge  was  made  in
 their  Jails  during  Emergency.  Union
 Territory  of  Delhi  was

 here  Tat
 the

 latter  category.  On  28th  June,  Shri  Kanwar
 Lael  Gupta  had  written  a  letter  stating
 Central jul,  Dell,  di  ig  the  =  ee *  ,  during t  3
 that  there  lathi  and  that  he
 added  that  I  should  be  knowi

 aroha  Deseo the lathi  charge  since  I  was  also  in
 the  same  jail.  Though  I  was  detained  in
 Tihar  Jail,  Iwas  not  personaily  a  witness
 to  any  lathi  charge.  But  I  do  recall  that
 analarm  was  sounded  andthe  impression
 of  a  lathi  charge  having  been  made, was  widespread  amongst  the

 een  ot  recorded.


